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Commercial Complex (BOR)
Indiranagar
Bangalore - 560 038

Dated. § '24 JUN1988 |

APPLICATION NOS. 874 & 876 /88 (F)
W.P. NO. /
Applicant(s) Respondent(s)
Smt S.N. Lalitha & snother V/s' The Joint Director of Census Operations in
To _ . Karnataka, Bangalore & anothsr
‘Smt S.N. Lalitha 4, The Joint Director of Census

1.

2. Shri Abraham Verghase New Delhi- 110 001
Computor
Office of the Joint Director of 6. Shri M. Vasudeve Rac
Census Operations in Karnataka Central Govt. Stng Counsel
21/1, Mission Road High Court Building
Sangalora - 560 027 Bangalore - 560 001
3. Shri K. Prabhakar '
Advocate
No. 14, 1st Floor. Vani Vilas Road
Basavanagudi
Bangalore - 560 004
Subject 3 SENDING COPIES OF  ORDER '‘PASSED BY THE BENCH
Please find enclosed herewith the copy of ORDER/GDRY ARDERIMODRODRC
'passed by this Tribunal in the above said application(s) on 20-6~-88 .

N

Encl

L
ﬁg‘y/gv
v -

Computor

Office of the Joint Director of
Census Operations in Karnataka
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' BEFOFE THE CENTRAL ADMINISTRATIVE TRIBUNAL
e BANGAL ORE

DATED THIS THE 20th DAY OF JUNE, 1988

Present : Hon'ble Sri RAMAKRISHNA RAD member (3) |

APPLICATION Nos.874 & 876 of 1988

1. Smt. S.N.Lalitha,
W/a Computor,
¢/o the Jt.Director of
Census Operetion, No.21,
Mission Road, B'lore- 27,
2. Abraham Verchese,
W/a Computor,
O/o the Jt.director of
Cencsus Operation, No.21,
Mmission Fozd, B'lore-27. vee Applicante
( Sri K.Prabhekar ees Advocate )
Vi,
1. The 3Jt.Director of Census,
No.21/1, Mission Fozd,
Pangalore = 27.

2., The Secretary, M/o Home
Affeite,New Delhi = 1.  eee Respondents

( 8ri M.,Jasudevz Rao ees hdvoczte )

These applicztions have come up before the
Tribunal todey for hearing. Hon'ble Member (J) made tte

following :
OCRDER

The applicents in these applicstions have
chzllenced the lecality and the validity of memo No. ADM

132 £2T 82 deted 27.10.1987 and order No. ADM 152 EST 82

dated 8.2.1987 of Respondent 1 directinc recovery of the

\excess emounte paid to the applicants from his szlary and

2 S5ri Kl.Prebhakar learnsd counsel for:.the

epplicante submits that the impugned memo and similar

F N e/ -




order were the subject matter of challenge in A.Nos.
305-3u9/88 -before this Tribunal, In its order dated
30.3.88, this Tribunal held that the impugned order
therein, analogus to the order in the present applice-
tions, w2s not lecally sustainable since it was passed
in contravention of the principles of naturel justice

viz., sudi zltarim pzrtem. Sri Prabhakar ther=fore pras

for similar relief to the applicants,

3. 5ri M.V.Rao, learned counsel for the
respondents, opposed the applications and ceeks further

time of 14 days for filino reply to the applic=tions.

4. I am satisfied that the prayers in the
applications before me are in pari mstsrie with those
in the zpplications disposed of by this Tribun2l on

33.3.1988 and there is no nececsity for cranting furthe

time.
S 5ri Fao submite thet the steppinc up of
pay under FT 27{c w:zc not in conformity with Fi 22 {c)

and therefore refixstion and reduction of pay of the i
applicants proposed in the impugned memo and order cre

not arbitrary.

Ge. I huve considered the mztter cer=afully.
The lscal position is well settled thzt if the steppinc !
up of the pey of the aﬁpli:Cnts hzs not been dcne in

~{¢:V§ conformity with the rules, it is open to the respondents

A .

*. i tg cancel the orders and direct recovery of the amounts

B

PR
S
ek

A
o
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paid in excess, £fgucslly well settled is the proposition
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7o 1 am satisfied that the ratio of the deckion
of this Tribunal dated 30,.3.1988 is applicable to ths
present cases and the impugned memo and order arse, accord—

ingly, set asids.

B Sri Prebhakar brings to my noticé that before
the impugned memo and order weie stayed, certain amounts
were alreaqy recovered., FRespondents are directed to refund
to thz epplicants the amounté so recovered on or before

20.,7.1988,

In the result the applications are allowed.

- \ Pyl
tet MEMBER (3)
( CH. RAMAKRISHNA RAD )
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